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Central Administrative Tribunal. Principal Bench

QEi9inal„ABBlication_No^l308_of_2000
New Delhi, this the 12th day of February,2001

Hon ble Mr.Kuldip Singh,Member (J)
v>hri Rajai Ram
Cvhief Booking Clerk
Patel Nagar Railway Station
C-/0 Station Superintendent
Patel Nagar,Railway Station
Newi Delhi

C By Advocate Shri A.K.Verma)

It
/

Applicant

Respondents

1- General Manager-
Northern Railway
Baroda House,New Delhi

Divisional Railway Manager
Northern Railway " '
Bikaner,Rajasthan

(By Advocate: Shri P-M-Ahlawat)

6~R_d_e_r£orali

Bi^~HQn_ble„Mr^Kuldip__Singh^MembeclJl

Applicant seek'- m i =i.~ hn- ur^eeK^ quashing of the transfer
order dated 1_3.2000,.

0

2.' Facts in brief ar^^ thpii~ -cire tnat applicant who was

J-King as Chief Boohins ClerK at Patel Nagar Railway
oUtion, has been transferred to Gurgaon Station vide
impugned order dated j t 2000 t-- .2000„ To challenge the
impugned order, applicant has only tahen a ground that

>--- heart patient and is not Keeping well ,.
Ho has reliiad unnn M-r- - rupon the judgement delivered by the
Tribunal in an earlier OA-26/87 whereby the earlier
transfer order of the applicant was guashed on the
same grounds.

Respondents in their reply have submitfrud
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that applicant had been working at Patel NagarH^lway
Station for more than four years and he has beon
transferred to Gurgaon in pursuance to instructions
contained in Railway Board^'s order circulated vide PG
No.10094.

-"y opinion, tho plea taken by applicant
that it will be difficult for him to come to Delhi
fe very time in connection with treatment of his wife at
Delhi as Gurgaoh is at a distaht place, is not

tairiablc as wurgaon is very close to Delhi and
people from Gurgaon come to Delhi every day to attend
their office and go back. Transportation facilities
for Gurgaon are also very good.

<^i'^cumstances. I find that there
is no fTionit in ha t * itni,. O.A. which IS accordingly
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C Kuldip Singh )
MemberCJ)


